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RAJASTHAN STATE POLLUTION CONTROL BOARD, BHILWARA {/
Email:-rorpcb.bhilwara@gmail.com
www.environment.rajasthan.gov.in

(Registered Letter/E-mail)

RPCB/RO-BHL/L- 7/ 2035 - 2028 Date: | $|1©] 2.0 21,

Registrar,

Hon’ble National Green Tribunal,

Bhopal

Subject: Regarding joint committee report in matter of earlier OA No 658/2024(PB), New OA
No 166/2024(CZ), Suo Motto cognizance by Hon’ble NGT in News Item titled “&#i%
e ¥ e &1 3w W TERR SR appearing in Bhilwada Hulchul dated
05.05.2024

Reference: Hon'ble NGT(CZ) Bhopal Bench order dated 30.08.2024

Sir,
In reference to above, it is to inform you that inspection of the aforesaid site was jointly carried
out by the team constituted by Hon'ble NGT in aforesaid matter on dated 14.10.2024. Joint
report is enclosed herewith this letter is being forwarded for further necessary action and for

record please.
Regards

Encl : As above Sincerely

(Deepak Dhanetwal)

SEE & Regional Officer
gt C‘/"ﬂ/

Copy to :-
1. Member Secretary, Rajasthan Pollution Control Board, Jaipur, for information please.

2. District Collector, Shahpura, for information please.
3. Sh. Vaibhav Thakuria, Advocate, 203, A-7, Royale Abode, Vijaypath, Tilak Nagar, Mobile

701795501, with the request to kindly upload the same at wagﬁﬁ.ﬁlj r{ér I i d
DRAgifnabMdisg

@ Designation 4
Engineer

. Date: 2024.10.

o} Reason: Approv

18—19. T-TETY WP, SAOME TR, MNAdreT
18-19, Near Pannadhaya Circle, Azad Nagar Bhilwara

ajKaj Ref No.: 11164196




A
REPORT OF THE JOINT COMMITTEE
SUBMITTED IN REFERENCE TO
HON'BLE NATIONAL GREEN TRIBUNAL (NGT),

ORDER DATED 30.08.2024

Earlier O.A. No 658/2024(PB)
New O.A. No. 166/2024(CZ)

IN MATTER

Suo Motto cognizance by Hon'ble NGT in News Item
titled “erwfe; TTemd ¥ fAgE) BT 3 W IGER SN appearing
in Bhilwada Hulchul dated 05.05.2024

Vs

STATE OF RAJASTHAN

NOMINATED OFFICIALS

1. One representative from District Magistrate, Shahpura, Rajasthan
L 2. One representative from Rajasthan State Pollution Control Board

fTT-STEqT _
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Report of the Joint Committee in compliance of Hon’ble National Green Tribunal in
the matter of previously O.A. No 658/2024(PB), New Delhi and present OA No

166/2024(CZ), Bhopal, Bench vide order dated 30.08.2024, against the News Item titled

i aeR ¥ fed w1 iy @ 9ewR o appearing in Bhilwada Hulchul dated

05.05.2024 .

1. A News item has been published in the Bhilwara Hulchul dated 05.05.2024, with the
tile as mentioned above regarding illegal mining of sand from the pond of Paroli
Village.

2. Taking Suo Moto cognizance of the news item, Hon'ble NGT(PB), New Delhi has

made following observations :-

“ 2. The news item does not reflect that any action las been taken by the State
Pollution Control Board for imposition of the EC on account of the damage caused
as a result of the illegal mining. The news item also mention about the illegal fishing

and contamination of the water bodies.

3. The news itemn relates to the illegal soil mining taking place in Paroli village in
Bhilwara district of Rajasthan. As per the article, illegal soil mining is carried out
indiscriminately by mining mafias with JCB machines in Dharmau pond of the town.
Dute to this, the flat land of the pond seeins to be turning into deep ditches. The article

states that, despite the orders of the administration, this illegal mining is being

ignored by the police and revenute employees.

4, The news item alleges that the pond is situated near Kotri Road in the town. Some

of the land of this pond is currently filled with water and in the remaining flat land
-of the pond lying nearby, soil is being excavated by the mining mafia with JCB

machines without any restrictions and the said soil is filled in dozens of tractor-

trolleys and is being used conmercially. Whereas according to the administration,

illegal mining of soil by any kind of JCB cannot be done in the said pond under any

circumstances nor can the said soil be used commercially. Due to this illegal business,
5 to 10 feet deep trenches have been formed at many places in the flat land of the pond,
inviting accidents. Just a few days ago, a cow fell into a deep ditch and was saved by
the villagers with great difficulty. The mining mafia has also excavated Bagru
situated at a height in the middle of the pond and taken away the soil. Due to which

the cattle will have to face problems in getting drinking water during the rainy

season.
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3. Hon’ble NGT(PB) has heard the matter and implead the following as respondents in

this matter :-

a. State Pollution Control Board Rajasthan, through its Member Secretary,

G.0.1, Phase II, RIICO Industrial Area, Bhiwadi, 301019. 3

b. Central Pollution Control Board, through its Member Secretary, Parivesh
Bhawan, East Arjun Nagar, Delhi110032.

€. Ministry of Environment and Forest, Regional Office A-209 & amp; 218,
Aranya Bhawan, Mahatma Gandhi Road, Jhalana Institutional Area, Jaipur
- 304002.

d. District Collector Bhilwara, Additional District Collector (Administration),
District Collector Office, Bhilwara

4. Further, Hon'ble NGT (PB) has disposed the matter and transferred the same to
Central Zone Bench Bhopal for further action in its order dated 01.07.2024.

5. Accordingly, in continuation to aforesaid order, Central Zone Bench of Hon’ble NGT

hear the matter on 30.08.2024 and constitute a committee of following officials
a. One representative from the District Collector, Bhilwara,(Rajasthan)

b. One representative from the Member Secretary State Pollution Control Board.

6. Hon’ble NGT has further directed that :-

“The Commnittee is directed to visit the place and submit the factual and action taken

report within six weeks. The State PCB will be the nodal agency for coordination and

logistic support.”

7. In continuation to this Member Secretary, Rajasthan State Pollution Control Board,
Jaipur, vide letter dated 26.07.2024, has nominated Regional Officer, Rajasthan State
Pollution Control Board, Bhilwara, as Officer In Charge(OIC) on behalf of RPCB in

aforesaid matter. Copy of order is enclosed as Annexure-R-1

8. Further, in reference to Hon’ble NGT(PB) order dated 01.07.2024, Additional District
Magistrate, Bhilwara vide its letter dated 01.08.2024 and further reminder dated
21.08.2024, requested Registrar, Hon'ble NGT, Bhopal Bench to nominate
representative of District Collector, Shahpura in this matter, along with a copy to
District Collector, Shahpura, and Rajasthan State Pollution Control Board for further
necessary action in this matter, as the site under matter, comes under the jurisdiction
of District Shahpura. (Copy of letter to Registrar is enclosed as Annexure- R-2 and
R-3).
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9. In continuation to this and Hon’ble NGT order dated 30.08.2024, Rajasthan State
Pollution Control Board vide its letter(s) dated 17.09.2024 has requested District
Collector, Shahpura, to nominate one official to be a member of the joint committee.

(Copy of letter to District Collector Shahpura is enclosed as Annexure- R-4)

10. District Magistrate, Shahpura, vide letter dated 08.10.2024, has appointed Sub
Divisional Officer (SDO), Kotri and Further, Tehsildar, Kotri, Shahpura as his

representative in the Joint Committee, for compliance of the aforesaid order. Copy of

order is enclosed as Annexure-R-5 and R-6

11. This report is being filed by the aforementioned Joint Committee after conducting the
field visits of the site as mentioned in the petition on 14.10.2024 in the lines of the

issues raised in the News Item dated 05.05.2024 and Hon’ble NGt(PB) order dated
01.07.2024.

SITE OBSERVATIONS OF COMMITTEE

Members of the Joint Committee has visited the site on 14.10.2024 and during the course of

inspection it was observed that site is located at Araji No 2379 ((RFer 3R awfaher arerma).

During the course of inspection, it has been found that the site mentioned in the article is

presently filled up with rain water and it was not possible for the joint committee to assess

the quantum of illegal mining of sand and further damage done to environment due to this

illegal mining.

It was also highlighted by the Tehsildar, Kotri during the Joint visit that this pond is not being
utilized for irrigation purpose and it is expected that the pond will be dry up by March 2025

and it is possible to assess the impact of illegal mining only after this.

Copy the joint site report by the members of the committee is enclosed as Annexure-

R-7,
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Figure 2 Present Position of Dharmou Taloab at Paroli Village

Figure 1 Present Position of Dharmau Talaab at Paroli Village
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CONCLUSIONSZBECOMMENDATIONS

f visit, it has been observed that, it was not possible to assess

1. During the course O
ned in the Hon’ble

mining and other factors as mentio

the extent of illegal
news article is

NGT(PB) order dated 01.07.2024, as the pond mentioned in the

presently completely filled up with rain water.
2. As the matter is related to jllegal mining in the water body and damage cause to
mbly requested to Hon'ble NGT to grant some

the environment by this, it is hu
time to the committee to properly ass

at the pond, if any, as alleged in the new:

ess the quantum of illegal mining carried out

s item once the pond dired.

ereby placed on record for perusal please.
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1. Regional Officer, Regional Office, Rajasthan State Pollution Control Board, Bhilwara is appointed OIC on behalf

RSPCB with the direction to prepare the parawise factual report, contact the counsel of the State Board and get the draft

reply 5o that same may be filed with approval of competent authority bafore Hon'ble NGT, Bhopal. '

2. Shri Vaibhav Thakuria, Advocate, 203, A-7, Royal Abode, Vijaypath, Tiiak Nagar, Mobite No. 7017875501 with the request

fo, act and plead before the Hon'ble NGT, Bhopal on behalf of RSPCE. You will be paid fee as per RSPCB office order dated
05.03.2020.

Member Secretary

RajKaj Ret Signatu re

9276825 Digitally signed by higfh
Designation Alemg
Date: 2024.0%264
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= VAT
e REGIONAL OFFICE \“ I_lFE
‘i/.\.__ RAJASTHAN STATE POLLUTION CONTROL BOARD ‘\\ ety
LT 7 4 18-19, Near Pannadhaya Circle, Azad Nagar, Bhilwara. \ Emg[
Phone/Fax no. 01482-241159, E-Mail ID : rorpcb bhilwara@gmail.com ‘
Urgent /important
Next Date of Hearing- 18.10.2024
(Factual cum ATR is to be submitted)
(Through Email/ Post)
RPCB/RO Bhilwara/Lp4/ | 558 ~ |56 5 Date- | 'f’) 09] Loly
District Collector, .
District Collectrate, Shahpura. S @ﬂ lCM Lo
Email -dm.shahpura@rajasthan.gov.in L :

Sub:- Reagrding Compliance of Hon’ble NGT,Bhopal order dated 30.08.2024 passed (0
under Original Application no. 166/2024 (CZ) & old OA no. (658/2024-PB) /

titled as Suo Moto Vs State of Rajasthan and Others (News Item titled as
“Dharmau Talab se mitti ka avedh khanan badastur jaari appearing in
Bhilwara Hulchul dated 05.05.2024)
Ref:- Hon’'ble NGT,Bhopal order sheet dated 30.08.2024.
Sir,
With reference to subject cited above, it is pointwise humbley submitted and

detailed as under :- _
1. That a suo moto case related to illgal soil mining in Dharmau Talab, Paroli ,

Near Kotri Road, Distt.-Shahpura based on news item appeared in Bhilwara
Hulchul on dated 05.05.24 has been registered at Hon"ble NGT, Bhopal bearing,
OA no. 166/2024-CZ (Old OA no. 658/2024-PB).

2. That Hon’ble NGT has passed an order vide order sheet dated 30.08.2024(Copy

enclosed as Annexure-A), interaila of the contents of order sheet are

reproduced as follows:-

1. Repiy has not been filed. Issue reminders to the respondents.

2. In view of the circumstances, we constitute a committee consisting the following
members to submit the report. i. One representative from the District Collector,
Bhilwara,(Rajasthan) ii. One representative from the Member Secretary State
Pollution Control Board.

3 The Committee is directed to visit the place and submit the factual and action

taken report within Six weeks. The State PCB will be the nodal agency for

coordination and logistic supporl.
4. Registry is directed to supply the copy of the application and relevant documents
10 the Committee within a week.

5. The report in the matter be filed by the Committee through email at ngiczbbho-
mp a gov.in preferably in the form of searchable PDF/OCR Support PDF and not in
the torm of Image PDF.
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- VAT
—TYpT—
— REGIONAL OFFICE ‘ .‘ l.IFE
wl@y  RAJASTHANSTATE POLLUTION CONTROLBOARD V7). .
AW\ | /4 18-19, Near Pannadhaya Circle, Azad Nagar, Bhilwara. Er\;lror.mem

Phone/Fax no. 01482-2411%9, B-Mall ID : rorpeb. bhilwara@gmail.com

6. Learned Counsel for the CPCB has sought a short time 1o file the reply. The same
may be filed within three weeks. List it on 18th October, 2024.

3. As per the letter(s) received from District Collector, Bhilwara area under
reference of news item i.e. Dharmau Talab, Paroli , Near Kotri Road, Distt.-
Shahpura is presently under the jurisdiction of District -Bhilwara. (Copy
enclosed as Annexure-B)

In view of above , it is requested that Kindly nominate representative on behalf
Of your good self (District collector sir ,Shahpura) for to visit the place and
c!xrect the nominated representative to convey the schedule for the joint visit for
timely submission of Factual cum action taken report. Next date of hearing is

scheduled on 18.10.2024. Y
With Regards,
Encl:As above.
it
eepak Dhanetwat)
Regional Officer:
y <
Copy to:
1. District Collector,Bhilwara for information and w.r.t. to letter dated 01.08.24
and 21.08.24.

2. Member Secretary,RSPCB, Jaipur for information.

SEE and GIC(Legal),RSPC B,Jaipurfor information and necessary action.

Supdt. Mining Enginner/ Mining Engineer , Bhilwara with submission to

provide the copy of action taken report in referred news / action taken against

the illgal mining in Kotri Tehsil.

SDM, Kotri, District-Shahpura for information and necessary action.

Tehsildar ,Kotri, District-Shahpura with submission to provide the copy of

action taken report in referred news.

7. Sh. Vaibhav Thakuria , appointed Board Advocate , 203,A-7,Royal abode ,Tilak
Nagar,Jaipur with submission that “As per Revenue department (Gr-1), Govt.
of Rajasthan vide its notification dated 05.08.2023 , has reconstituted Bhilwara
District and by which a new District -Shahpura has been constituted with
effect from 07.08.2023. Area under this Original Application 166/2024 reffered
i.e. Paroli (Kotri) is now under the jurisdiction of District -Shahpura.Therefore
,request may be made before Hon'ble NGT, Bhopal related to Order dated
30.08.02024 for updation of District and designation as Shahpura instead of
Bhilwara in accordance with copies of letter(s) received from District Collector,

Bhilwara. Q
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